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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. £/1168/2011-EX{DB]
(Arising out of Order-in-Appeal No. 67-CEALKOM201T dated 15/03/2011

passed by Commissioner of Customs, Central Excise & Service Tax
(Appeals), Lucknow)

M/s Vacmet India Ltd. Unit-1I, Appellamt

Vs.

Commissioner of Central Excise, Lucknow Respondent

Appearance;

Shri Anuj Agrawal, Advocate, for Appetlant

Shri Pradeep Kumar Dubey. Superintendent (A R). for Respondent

CORAM:

Hon'ble Mrs. Archana Wadhwa, Member (Judicial)

Hon'ble Mr. Anil G. Shalkarwar, Member (Technical) ;’f

[T .

Date of Hearing & Date of Decision . 2741 1;'20‘.;.;;

FINAL ORDER NO. T B T Bl 207

Per: Archana Wadhwa
After hearing both the sides, we find that a very short
legal issue is involved in the present case l.e. as o whether
the interest charged by the appellant from their customers on
account of delayed payments by them would form part of the

assessable value or not.

2. We find that the lssue is no more res-integra and stands
settled by number of decisions laying down that interest on
receivables would not make part of the assessable value.
Reference can be made to the Hon'ble Supreme Court’s
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2 x. Appeat No. H 68711

decision in the case of A. Infrastructurc Lid.  Versus
Commissioner of Central Excise, Jaipur reported at 2004

(167) LT 360 (8. C.) as also other number of decision.

3. In as much as, the issue is seftled, we set aside the
impugned order and allow the appeal with consequential

appeal to the appellant.

(Dictated & pronounced in Court)
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Sds-
AunilG. Shakkarwar 8d/
Menber(Teehmical) (Archana Wadhawa)

Member {Judicial)
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